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CENTRAL ADMINLTAATIVE TRI3UNL 
EANAKULAM JNCM Copy UIR 22 

O.A.
FREE  

 1807L9L OF C AT .pOOEDURE) RYJTS 
O.A. 35/93 

¶1ueSday, the thirtieth day of November, 1993 

L1 • N • DHRMAtN MEM&Sft (JuL IM) 
MR. S • AS IWiNDIAN MMA (AC'MI1 LTfthT lyE) 

1. K.S. kjendrakurr 
Goods £river.Off ice of the Loco Foreman(lk) 
Southern Rai.Lways P&lbghat 

2. 3. Kulathu iyerGoods Driver 
Office of the Chief Train Examiner 
Southern Aailwly, Calicut 

39 K.M. D4saipmn,Good3 Driver 
Office of the Chief Train Examiner 	Applicants in 
Southern B. ilway, Cilicut 	 O.A. 1807/92 

ly M. P. Sivan Pillai 

VS. 

The Asst. personnel Off icer(t'E) 
rs off ice,Personnel branch 

Southern RaiLway, MadreS-3 

The Chief Mechanical Engineer 
Southern Railway, Madras-3 

The Divisional personnel Officer 
Southern RailWIy. lghat 

The LiviSionai. personnel Officer 
Southern Rai.Lw3y, Trivandrwn-14 

5, N. Sankara Narayanmn GOOdS Driver 
thLough the Divisional Personnel 
Off icer,3 .aly,Trivandrum-14 

5.3. Murugan GoodS Qriver. -do- 

1 • Sebastian TituS.000dS Driver, -o 

3. K.V. Mathew, QoodS driver, -do- 

9. The Chief Personnel Officer, 
Southern Railway,Madras 

$y Mr. M.C. Cherian for R 1 to 4 & S 

Respondents in O.A. 
1807/92 

J. Krishnn kutty, Goods driver 
office of the carriage and wagon Supervisor 
SoutkErn Railway, Paghat 	 Applicant in O.A. 

35/93 
by Mr. P. Sivan pillai 

:vs. 

1. The Chief personnel Officer, 
Soutte rn 

2, The Asst. personnel Off icer (NE) 
irs Office,SOuttErfl Railway, 
MadraS-3 
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The Divisional petsonnel Officer 
Southern R.ilwy, PaIghat 

The Divisional Personnel Officer 
Southern Railway, Trivndruzm-14 

K.V. MItheW, Goods driver, 
through 3ivisional Personnel Officer 
Southern Railway, Trivandrum 	 Aespondents 

By Mro T.P.M. Ibrahimkhan for R 1-4 

ORDER 

N. LHRM.DAN 

oth these cases are heard together and disposed of 

by comzTOfl oruer on the basis of consent of parties. 

2* 	Today when the cases were taken up for fin&L 

hearing, learned counsel for applicants submitted that the 

applicants have filed representations before the Chief 

Personnel Ofticer. soithern Raiway. Madras. 

30 	Applicants are Goods Drivers working in the 

Paighat Division of the Southern Railway. They have been 

pronoted as Loco Running Supervisors and posted them at 

angalore city as per the impugned orders Annexure A-5 

inO.A. 1807/92 and Anexure A-.3 in O.A. 35/93. AggrieVed 

by their posting at Jangalore without considering their 

representeUon for posting at Trivandrum Division, they 

hcve approached this Tribunal invoking our jurisdiction 

under section 19 of the Administrative Tribunals Act, 1985. 

4. 	The learned counsel for alicants submitted that 

appiicntS are prepred to go and join at angalore pursuant 

to the impugned posting orders Annexure A-S and A-3* it is 

further submitted that they have filed representations 

before the CPQ. Madras for getting posting and transfer to 

the Trivanarum Division. These representations have not been 

disposed of so far. Hence, according to the learned counsel 

the applications can be disposed of with appropriate 

direction. 
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5. 	Acordi.ngly, we record the submission of the 

learned counsel for applicants that they are prepared to 

join at 1angilore pursuantto Annexure A-.5 and A-3 

respectively. We direct the CPO Southern Railway, 

Madras to consider the representations filed by the 

applicants and dispose of the same in accordance with 

law. This shall be done within the period of two nonths 

from the ddte of receipt of the copy of the order. It 

goes without SCying that the applicants '•. riht for 

fixation of prober Seniority in accordance with law 

is left open to be agiteed by the eppiicants separately 

if they are eigyrieved by the same. 

60 	 The applications are disposed of as above. 

7. 	There shall be no ctder "s to costs. 

(S. KAS  
pir.1 	(At1INISTRA1IvE) 

(z. DHARWDAN) 
x€ri 	(J1JtIcI.Az.) 
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